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Short title.

Issue of Rs.
83,66,18,117 out of
the Consolidated
Fund of the State of
Madhya Pradesh to
meet certain excess
expenditure for the
year ended on 31*
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MADHYA PRADESH ACT
NO. 3 or 2019

THE MADHYA PRADESH APPROPRIATION (No. 2) ACT, 2019

[Received the assent of the Governor on the 04"March, 2019; assent first published in the “Madhya Pradesh Gazette
(Extra-ordinary)”, dated the 6* March, 2019.]

An Act to provide for the authorization of appropriation of money out of the Consolidated
Fund of the State of Madhya Pradesh to meet the amounts spent on certain services
during the financial year ended on the 315t day of the March, 2005 in excess of the
amounts granted for those services and for that year.

Be it enacted by the Madhya Pradesh Legislature in the Seventieth year of the Republic of
India as follows:—

1. This Act may be called the Madhya Pradesh Appropriation (No. 2).Act, 2019

2. From and out of the Consolidated Fund of the State of Madhya Pradesh the sums
specified in column (3) of the Scheédule amounting in the aggregate to the sum of Eighty three
crores sixty-six lakhs eighteen thousands one hundred seventeen rupees shall be deemed to
have been authorised to be paid and applied to meet the amount.

Spent on defraying the charges in respect of the services specified in column (2) of the
said Schedule during the financial year ended on the 31* day of March, 2005 in excess of the

March, 2005. amounts granted for those services and that year.

Appropriation. 3. The sums deemed to have been authorized to bé paid and applied from and out of
the consolidated Fund of the State of Madhya Pradesh under this Act shall be deemed to have
been appropriated for the services and purposes expressed in the Schedule in relation to the
financial year ended on the 315t day of March 2005.

THE SCHEDULE
(See Section 2 and 3)
1) 2 3
No. of vote Service and purpose _Excess
Voted Charged Total
Rs. Rs. Rs.
06. Finance '
2,59,31,867 0 2,59,31,867

19. Public Health and Family

Welfare

3,64,28,353 0 3,64,28,353
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Rs. Rs. Rs.
24. Public Works road and
Bridge.
13,77,26,635 0 13,77,26,635
30. Rural Development
50,000 0 50,000
59. Externally Aided Project Pertaining
to Rural Development
1,00,00,000 0 1,00,00,000
59. Externally Aided Project Pertaining
to Rural Development :
32,93,20,000 0 32,93,20,000
66. Welfare of Backward
Classes
29,00,000 0 29,00,000
67. Public Works-building
24,87,20,288 0 24,87,20,288
78. Nabard Aided Project Pertaining to
Narmada Valley Development
Water Resources
4,69,543 0 4,69,543
84. Upgradation of Standards of
Administration Commission-
Revenue
3,97,84,883 0 3,97,84,883
86. Upgradation of Standards of
Administration Commission-
Jail.
11,02,511 0 11,02,511
92. Upgradation of Standards of
Administration Commission-
Culture
1,000 0 1,000
94. Expenditure Pertaining
to Simhasth Mela, 2004
35,57,194 0 35,57,194
45. Minor Irrigation Works
3,33,636 3,33,636
67. Public Works-building
2,92,207 2,92,207
Total : 83,59,92,274 6,25,843 83,66,18,117
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